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ey 3T IRAT FHeT07 Fo1T
(GISZERCEIERERIL)
(T TR ST St S a0 )
gt
¢ faeefl, 5 ardier 2023

qr.&1.[. 269(31).—agrIaraTa S St (AfRewe) sfef 2021 (2021 #T 42) # g
43 FRT Y& RAl T TIRT F2d g0, AL FEEaTITH S ST ST IRt are (TP are)
T g efated A= aamar g, seria-

1. Giere o ik Tw— (1) =9 AAFHT F7 qgrEarsTd === S Efaae 2023 Fz7 ST
(2) T TSI F TAF THIIF AT a0 & TG g0

2. g7 24 % GT (F) & AT SISTUEAT HT ITH HLA &1 TURT - (1) FAAE a7 F AT T FLA 5 912
STSTU] TATSH & SSTLEN T TTH FH|
(2) ITAT | SETULAT T ITH FLeA o (o0, FATTF TATH FT 1o T 9o o T T1q SASTUE F STTereh ST
L
T o FeATTersh Teft ITfea T T 9T T
(3) FFafee FRwarifar greuefRargere™ &1 T & forw wigem i et Rraniter st gfaa w3
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3. 4T 24 % @< (@) * srefie Fonelt wiger & wwterwr & spor Taw 1 ada- (1) =i TR f@erws, nfr &
Terferce T RRafa 3 SIe™ u% SUATT =5 o ST TRt JIgaT o TATT § 1-2 GUT T FHT q97d 30
FA AT TRRATTT S 39T /G AT, AT THITT AT A Aoy fErherar e Ut a7
gt § i gor st & ST a6 8

(2) 39-fafF=m= (1) & warsT  fore, St TRT o=t d19 7 fae qoit T Taiaid g1 Tl

[T, HET..11019/29/2022-T= 3% (WT-1)]

AT AT, ST A
MINISTRY OF HEALTH AND FAMILY WELFARE
(Department of Health Research)
(NATIONAL ASSISTED REPRODUCTIVE TECHNOLOGY AND SURROGACY BOARD)
NOTIFICATION
New Delhi, the 5th April, 2023

G.S.R. 269(E).—In exercise of the powers conferred by section 43 of the Assisted Reproductive Technology
(Regulation) Act, 2021 (42 of 2021), the National Assisted Reproductive Technology and Surrogacy Board (National
Board) hereby makes the following regulations, namely:-

1. Short title and commencement. — (1) These regulations may be called the Assisted Reproductive Technology
Regulations, 2023.

(2) They shall come into force from the date of their publication in the Official Gazette.

2. The manner of retrieving the oocytes under clause (a) of section 24.- (1) The clinics shall retrieve oocytes from
the donor after obtaining consent from the donor.

(2) For retrieving oocytes from the donor, clinics shall make efforts to retrieve not more than seven oocytes during
one cycle:

Provided that the clinics shall retrieve all formed follicles.

(3) The clinics shall ensure the controlled ovarian stimulation of woman in order to prevent ovarian
hyperstimulation.

3. The manner of placing the embryos in the uterus of a woman under clause (b) of section 24.- (1) The
gynaecologist shall transfer 1-2 embryos in the uterus of a woman during a treatment cycle depending upon the
medical condition of the patient provided that only in exceptional circumstances such as advanced maternal age,
recurrent miscarriages and recurrent implantation failure and such other circumstances three embryos may be
transferred.

(2) For the purposes of sub-regulation (1), the gynaecologist shall not transfer more than three embryos.
[F. No. U.11019/29/2022-HR(Part-1)]
GEETA NARAYAN, Jt. Secy.
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